IN TiE CENTRAL ADMINISTRATIVE TRIBUNAL, JAIPIE BENCH, JAIPUR,

0.A,No.g77/89 Dt. of order: 27,.10,1994
Rajendra Kum@r Verms s Applicant

Vs,
Union of India & Ors, s Respondents

Mr .J,K,Kaushik Counsel for applicant

[ 1]

[ 13

Mr. lanish Bhandari Ceounsel for respormients

Hon'ble Mr,Gopdl Krishn®, Member (Judl.)

Hon'ble Mr.O0.P.Sharme, Member(Adm,)

PER HON'BLE MR.0.P.SHARNMA, MEMBER (ADM.).

Applicént Rajendra Kum@r Vernmd in this applicetion umler
Sec,19 of the Administrative Tribund&ls Act, 1985, hds priaved that
the terminttion of hiz services by @n orial order dated 25,3,1990
mdy be decléared as illegel and be quashed, He has further praved
that the respronients may be Airected to reinstate the applicant

with retrospective effect with 8l1 consequenti2l benafits,

2, We have heard the le2rmned connsel for the parties and

héve perused the record, The le®rned counsel for the applicant
hés produced before us ih- order of this Bench of the Tribundl

in 0,A,1%.876/R9 passed on 21.10,24 in ¥Kailash Chand Ve, Union

of India & Ors., He stated hefore us thiat he wants to pursae

the case of the applicént with the dep2rtment in the light of

this order of the Tribunal. He, therefore, seeks permission té
withdraw this applicdtion., The applicant is free to nursue the
mitter with the dep@rtment in the manner he likes, In theé' circum-
stances, the applicstion is dismisced 8s having been withdrawn.

Parties to be2r their own costs.

(\Jl Cltny s
(0,P.Shatrma) (GopRl Krishna)
Member (A) , Member(J) .



